
HIGH COURT OF JUDICATURE FOR RAJASTHAN AT
JODHPUR

S.B. Civil Writ Petition No. 412/2022

Lahar Kanwar W/o Late Hari Singh, Aged About 69 Years, R/o

Chhipo Ka Was, Tehsil - Bali, District Pali (Raj.)

----Petitioner

Versus

1. State Of Rajasthan, Through The Secretary, Department

Of Revenue, Govt. Of Rajasthan, Jaipur.

2. The Director Collector, Pali (Raj.).

3. The Sub Divisional Officer, Bali, Distt. Pali (Raj.).

4. The Tehsildar, Bali, Distt. Pali (Raj.)

----Respondents

For Petitioner(s) : Mr. Devkinandan Vyas through V.C.

For Respondent(s) : Mr. Ramdayal Choudhary through V.C.

JUSTICE DINESH MEHTA

Order

12/01/2022

1. The petitioner has approached this Court with the grievance

that  in  spite of  the fact  that  land has been allotted to  her  on

31.03.1991 being a war widow under the relevant scheme, the

officers  of  the respondent-State  have not  given her  possession

and document of title of the land.

2. Having regard to the facts and circumstances of the case,

the present writ petition is disposed of with the direction to the

petitioner to file a representation before the District Collector, Pali

and the Sub-Divisional Officer, Bali along with relevant documents

and a certified copy of the order instant within a period of two

weeks from today.
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3. In  case  representation  is  so  addressed,  the  competent

authority shall do the needful, in accordance with law, as early as

possible,  preferably  within  a  period  of  eight  weeks  from  the

receipt of the representation.

4. In  case,  the  competent  authority  is  of  the  view  that

petitioner cannot be handed over the possession of the allotted

land, it will search for an alternate piece of land in order to ensure

that the petitioner, the widow of a martyr, who has sacrificed his

life for safety and dignity of the country, is given the least that the

state can. 

5. The stay application also stands disposed of accordingly.  

(DINESH MEHTA),J

61-Ramesh/-
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